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9 
JUDGMENT 

ID 	 In this aeljc jen under section 19 

of the Mrninistrative Tribunals Act,1985, the Petitioner 

prays to pass an order directing the Opposite Parties 

to accommodate the petitioner in the Post of 0.3. 

Grade II - , Electrical Deparnent. at Mancheswarq  

	

2. 	Though counter affidavit has not been filed 
loo 

with the consent given by the counsel for both sides, 

I proceed to hear the case on merit because the 

facts are very simple and practically not disputed. 

	

3. 	Shortly stated the case of the Petitioner 

is that he was worl<in -: as Office S iperintendent,Gr. 

II under the Chief orkshop ianager,3.E.Railwey, 

Mancheswar, and he was subsequently transferred to 

the Constrniction Divisio,Cuttack in the same nature 

of post as here was shrinkacse of cadre at Nancheswer. 

Now there has been a vacancy at Mancheswar.Hence this 

application has been filed with the aforesaid prayer. 

	

4. 	I have heard Mr. S. C.Samari tray learned 

counsel for the Petitioner and Mr. L.bhapatra learned 

Standing Counsel (Ratiway) .Mr.hapatra learned Standing 

CoL1nsel(ailway)sunitted that the Railway Administration 

is ready and willing to take the petitioner to Mancheswar 

as Office Superintendent Grade II on adhoc basis.In 

case the petitioner agrees to this condition,he will 

be taken Joto Mancheswar.Mr.Samantray on instructi:ns 

of his client submitted that the petitioner has no 

objection. Hence it is direciéd 4-hat the petitioner 

be transferred to Electrical Departhent,Mancheswar a 



as Office Superintendent,re II on adhoc basis. 

5 	 Thus, the application is accordingly 

disposed of.No costs. 
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